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+[THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b)
Instructions have already hesn issued
for the payment of full pay and allow-
ances to Central ‘Government em-
ployees for the period of suspeunsion in
respect of those who were detained
under MISA and for the petriod infer-
vening between termination of service
and reinstatement ir respect of those
whose services were terminated under
proviso (¢) to article 311(2) during the
emergency. Such periods wiil be treat-

+[ 1 English translation.
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ed as duty for purvoses of increment
ang pension, However {nis concession
wil] not be given to thcse emgployees
who were released from jail during
that period on submrtting an apology.

As regards the emplayees arrested
under DISIR, the administrative autho-
rities are requested fo examure each
case on merits depending on the nature
offences committed by the employees
concerned and in the light of the court
orders on the respectiva cases and take
such decision ag may be necessary for
the reinstatement of the employees as
well as for treating the periog as duty.
Guidelines in this regard have already
been issue to the Ministries/Depart-
ments. Cases of persons who have
committed economic offences or acts
of violence or acts prejudicial to

national security are not io be review-
ed.
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(c) Information is nnt readily avail-
able in this regard. It is for the State
Governments/Union Territory Admi-
nistrations concerned to review the
pending cases in the Courts of law in
accordance with the instructions issued
by the Ministry of Home Affairs.]

=t T Tar ni
ﬂ*ﬁﬂt ga’h:‘tfm, ﬁa‘tw #iT mvﬁm
FY TETTFT ® FANCET & Fawwa

495. =t g fag Wt . Fv
Fiaga HiT afcaga wefy ug FATY Y AT
4T fa

.

() #@vatz, q?r“rarﬁfm, aﬁ‘riﬁa
M ATEAT FY Faamg; & fafas
gfogt & sH=fat & wxm FaTaE
F-AT § AR afs SEF FaAmm oW
FIE AT & AT IHT FAT FIWT §

(') e
T Y geemel ¥ aEntey
& FaIHTL &1, 0O Ay & gaeamiE
qq qeq FeIegl & FAAnE; &
TG FTA FT f=2 W@y g ; A%



103 Written Answers

(7) @R, o, FEm
IR GTANT TR T 9% fERaar-faaar
qA IITT AR FFET A@T g qur
fag® fF awl & o S fraet
ferait o g%

t[Pay scales of the employees of the
. Mangalore, Tuticorin, Cochin and
i Marmagao ports

495. SHRI SUNDER SINGH BHAN-
DARI: Will the Mimster of SHIPPING
AND TRANSPORT be pleased to state:

(a) what are the pay-scales of the
employees under various categories
serving at the Mangalore, Tuticorin,
Cochin and Marmaguo ports, respect-
tively and what are the reasong for
different in their pay scales;

(b) whether Governmert propose
to put at per the pay scales of the
employees of Mangalonre and Tuticorin
ports with those of the employees of
the major ports manageq by the Port
Trusts; and

(c) what is the guautum of cargo
handled at Mangalore, Tuticorin,
Cochin and Marmagao ports and the
income earned therefrom during the
last three years.]
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+[THE MINISTER QOF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Apparently the
reference to Mormugan and Tuticorin
Ports in this Question is to the Major
Ports of New Mangalore and New
Tuticorin. New Maagalore and New
Tuticorin Ports are admunistered de-
partmentally by the Central Govern-
ment and as such thewr employees are
governed by the Central Government
scales of pay and allowances. On the
other hand Cochin and Mormugao
Ports are administerej by the respec-
tive Port Trusts get up under the Major
Port Trusts Act, 1963. The pay-scales
of the employees at ‘“ochia anl Mor-
mugao as also of of.er Major Port
Trusts have been delinked from the
Central Government pay siructure and
are governed by the scales of pay and
allowances evolved by different Com-
mittees set up by Government for this
purpose.

(b) No, Sir.

(c) The informatioa is being collect-
ed and will be laid on the Table of the
Sabha.]

LA.S. and IP.S, Officers Indicted by
the Capoor Commission

496. SHRI MULKA GOVINDA
REDDY: Will the M.nister of HCME
AFFAIRS be pleased to state:

(a) whether the Central Government
have received any request from the
Haryana Government for taking action
against I.A.S. and LP.S. officers indict-

‘4 T[ 1 English translation.



